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This is an application under |

section-19 of the Administrative Tribunal Act

LR

No.XIII of 1985.
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2. By notice dated 26.5.1987, the

e el

applicant Uma Charan was asked to show &am

why his services should not be t&mmeﬂi m

obtaining his Casual Lakour Card &!:
Basis of forgery. We amrsﬁal my'

%



further mentions the letter dated 31.11.3&*

that the his labkour card wagf N

¢iving him any opportunity of hearing,

termination order was passed on 13. 5.133? us
which, it was mentloned that his m-r’rie.as
are being terminsted after complsetition of
15 days notice ani necessary payment shall be
made as per standing orders. The applicant
has challenged this terminatlion order.

a. gimplicity of the form of the order
will not give any sanctity to it. We have to
look to all the attending i roumst ances to
discover whether the order has been made

»y way of punishment or not. Here, the headlng
of termination order runs as below:

n Pake Casual Labour Card-holders and
termination of theilr services."

4, This order was passed after show
cause notice in which the charge of forgery
was levelled azainst the applicant. This aﬂw

this lat«tar, 1t was also naﬁhiami ‘khﬁb




.........

of punishment without hearing th

and on the Basis of the miBHBa proswr o
pchind the back of the apnlicant.

. we have given detailed reasons
for condemninz such order in Reglstration
No. 349/87 Rajendra Kumar-vs-The DRM ,Balkral

Rallway ,Thansi & others and they need not

Be repeated here. It would suffice to say

ghat according to the guldelines referred ‘
awove, the authorities should have given

an opportunity of hearing and after considering
the explanation of the applicant should have
passed a reasonmed order. These gniialim;M'
are Based on the principles of natural

justice and are not contrary to any rule or
1aw)whm were not followed. So, the hpu’mi
order of termination is hereby quashed. The
authorities will ke at likerty to issue a

f pesh show cause notice to the ﬂ!lir_e-'m_

mentioning therein the evidence on the

of which, they have come to the comelus



speaklnz order,

6. In the circumstances of the case,

parties shgll bear thelr own costs.




